IN THE INCOME TAX APPELLATE TRIBUNAL (VIRTUAL COURT)
“D"” BENCH, MUMBAI

BEFORE SHRI C.N. PRASAD, HON'BLE JUDICIAL MEMBER AND
SHRI S. RIFAUR RAHMAN, HON'BLE ACCOUNTANT MEMBER

ITA NOs. 5774 & 5775/MUM/2019 (A.Y: 2015-16)

Dimple Mukesh Chauhan v. | ITO-Ward 33(1)(4)
1903, Bhoomi Arcade Building No. 1 Room No. 950, 9t Floor
CHS Ltd, Atmaram Sawant Marg Kautilya Bhavan, G Block
Ashok Nagar, Kandivali (East) BKC, Bandra (East)
Mumbai-400101 Mumbai-400051

PAN: ADTPC7148P

(Appellant) (Respondent)
Assessee by : None
Department by : Shri Bharat Andhale
Date of Hearing : 09.06.2021
Date of Pronouncement : 09.06.2021
ORDER

PER C.N. PRASAD (JM)

1. These two appeals are filed by the assessee against different orders
of Learned Commissioner of Income Tax (Appeals)—-45, Mumbai

[hereinafter in short “"Ld.CIT(A)"”] dated 20.06.2019 for the A.Y. 2015-16.

2. Assessee through its authorized representative filed letter dated

22" March, 2021 and submitted as under: -

"Ref:- Appeal Nos ITA/5774/MUM/2019 & ITA/5775/MUM/2019
(Case type DBC)
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ITA NOs. 5774 & 5775/MUM/2019 (A.Y: 2015-16)
Dimple Mukesh Chauhan

Reg:- Mrs. Dimple Mukesh Chauhan. PAN:- ADTPC7148P A.Y.2015-16
Sub:- Request to allow for withdrawal of Appeal to avail VSV Scheme, 2020.

With reference to the above, we wish to place on your records that
the Assessee intends to claim the benefits of the ongoing Vivad Se
Vishwas Scheme (VSV) 2020 and hence had filed the requisite Form
1 & 2. The Assessee'’s request is accepted and the Department has
issued Form 3 certificate # 226994870250121 accepting the
application and confirming the refund due to the assessee.

To proceed ahead with the VSV Scheme, the Assessee now has to
submit Form 4 for which one of the criteria is to upload proof of
withdrawl! of the appeal.

With a copy of FORM No 1, 2 & 3 of VSV Scheme 2020, we hereby
request your good-self to kindly accept our application for with-draw/
of above appeals and acknowledge recelpt for the same.”

3. On a perusal of the above letter filed by the authorized
representative of the assessee and enclosed copies of Form-3 it is noticed
that assessee has already filed declaration and undertaking in Form-1
under Vivad Se Vishwas Scheme and received Form-3 from the Revenue
accepting the said declaration. Assessee requested for withdrawal of the
appeals. Accepting the request of the assessee for withdrawal of appeals,

these appeals are dismissed as withdrawn.

4. In the result, appeals of the assessee are dismissed as withdrawn.

Order pronounced in the virtual court on 09.06.2021.

Sd/- Sd/-
(S. RIFAUR RAHMAN) (C.N. PRASAD)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Mumbai / Dated 09.06.2021
Giridhar, Sr.PS
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Copy of the Order forwarded to:

S o

The Appellant

The Respondent.
The CIT(A), Mumbai.
CIT

DR, ITAT, Mumbai
Guard file.

//True Copy//

5774 & 5775/MUM/2019 (A.Y: 2015-16)
Dimple Mukesh Chauhan

BY ORDER

(Asstt. Registrar)
ITAT, Mum



